
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH: KOLKATA

                                  IA No. ______________2026

                              (Arising out of O.A No. 14/2026/EZ)  

In the matter of :
                              Dillip Kumar Samantaray            …Applicant

-Vrs.-

                           State of Odisha and Ors.       …Respondents

I  N  D  E  X

S.No. Description of Documents (s) Page (s)

1 I.A for addition of one missing page to Annexure-2 1-4

2 Missing Page No. 25 A 25A

CUTTACK By the Applicant through Counsel

DATE:- 13.02.2026
  

                   AKHAND, Advocate
   B.C.E. No.O-269/2023 .  Ph:7008816891

Plot No. 6F-1030, CDA, Sector-9,  Cuttack, Odisha –753014, email : 
akhand111@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH: KOLKATA
                       Original Application No.  12 /2026/EZ

In the matter of :
                           Sri Dillip Kumar Samantaray, aged about 36 years, S/o  Lingaraj 

Samantaray, at present residing at C/o Parsuram Maharana, Plot No. 3839/8, Malaya 

Vihar,  G.G.P.  Colony,  Rasulgarh,  Bhubaneswar,  Odisha,  PIN-751025,  M-

9853632850, email : dillipsamantary476@gmail.com 

                               ... Applicant

-Versus-

1. State of Odisha represented by Chief Secretary, Government of Odisha, Lokseva 
Bhawan, Bhubaneswar, Odisha, PIN- 751001, email : csori@nic.in

2.   Additional  Chief  Secretary,  Forest,  Environment  and  Climate  Change 
Department,  Government  of  Odisha,  Kharvel  Bhawan,  Bhubaneswar,  Odisha  -
751001, email : fesec.or@nic.in

3.    Collector & District Magistrate, Kalahandi,  Collectorate Office, Kalahandi, 
At/Po Bhawanipatana-766001, email:dm-kalahandi@nic.in

4. Collector & District Magistrate, Raygada, Collectorate, Rayagada, Odisha – 
765001, email :rayagada@od.gov.in

5.  Member Secretary, State Pollution Control Board, Odisha, A-118, Unit – VII, 
Nilakantha  Nagar,  Bhubaneswar,  Odisha  Pin-  751012,  email  : 
member.secy@ospcboard.org

6.  Member Secretary, State Environment Impact Assessment Authority(SEIAA), 
Odisha,  At  –  5RF-2/1,  Acharya  Vihar,  Unit  –  9,  PIN  –  751002  email  :  
seiaaorissa@gmail.com

7.  Member  Secretary,  Central  Pollution  Control  Board,Parivesh  Bhawan,  East 
Arjun Nagar, Delhi-110032, email : mscb.cpcb.nic.in

8.  M/s  Vedanta  Limited  (Alumina  Refinery  Unit)  through  its  Whole  Time 
Director and Chief Executive Officer,  At/Po- Lanjigarh, Via- Viswanathpur, Dist-
Kalahandi, Odisha, PIN-766027, email : headhse.vll@vedanta.co.in

  

                                                                                                ... Respondents
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APPLICATION BY THE APPLICANT FOR ADDITION OF ONE MISSING 

PAGE TO THE ANNEXURE-2 OF THE ABOVE OA

MOST RESPECTFULLY SHOWEATH :

1. That the present application was filed under section 14 of the National 
Green Tribunal Act, 2010 (‘NGT Act, 2010’ for short) by the applicant, being 
interested in the protection of the environment and ecology.

2. That during the filling of the above O.A the Petitioner inadvertently 
missed one page to the Annexure -2 of the OA. This page is the part of the 
Annuexure-2 which is the inspection report prepared by the SPCB, Odisha.

3. Now this missing page may be added to the O.A. as Page No. 25 A to 
the Annexure - 2 of the OA so that the OA will be intact. There will be no 
change in pleading and only this page is to be added to the Annexure-2, which 
is the part of that document and inadvertently missed during the filling of the 
Case.

              It is, therefore, prayed that the Hon’ble tribunal may pass the 
appropriate order for addition of the said page to the Annexure-2 of the OA.

PRAYER

                  In the view of the above circumstances the Applicant prays before 
Hon’ble Tribunal to pass the appropriate order for addition of the one missing 
page as Page No. 25 A to the Annexure-2 of the OA No. 14/2026(EZ).

                   The Hon’ble Tribunal may pass such other orders or further orders 
as deemed just and proper.

              And for this act of kindness, the Applicant shall, as in duty bound, 
ever pray.

CUTTACK          By the Applicant through Counsel

DATE:- 13.02.2026
  

AKHAND, Advocate
B.C.E. No.O-269/2023 .  Ph:7008816891
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